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1230 fan.

W4CQTIOW TQ qgm U TTE K
To b a c c o  Bo a ^d

THE MINISTER OF STATE IN 
THffi MINISTRY OF COMMERCE 
(SHBl KHUBSIfESD ALAM K H AN ): 

1 b̂ g- to move;

^That in pursuance of sub-section 
H ) (b ) o f  Section 4 o f the Tobacco 
Board Aet, 1075, read with rules 3 
and 4 o f the Tobacco- Board Rules, 
1OT6, the members of this House 
do proceed to eleefc in such manner 
as the Speaker may direct, two 
members from among themselves 
ta serve as members of the Tobacco 
Board, for the next term commena- 

fsQm the 1st January, 19S2 sub- 
je*t tp the other provisions o f the 
sflid §n4 the sulas made there-
under,’*

MB. DEPUTY-SPEAKER: The
question is:

* ‘"fhat jn pursuance of sub-section 
< 4) (h) of S^ctiqp 4 of the Tobacco 

Board Act, J&75, read with ruleg 3
* and 4 o f  the Tobacco Board Buie*, 

1976, the members, of tb|s House do 
proceed to elect, in such manners 
as the Speaker may direct, two 
members from among themselves 
to serve. as members o f the 
Tobpcco Board, for the next 
term commencing from hp 
1st January, 1982s, subject to the 
other provision of the said Act and 
the Rules made thereunder.”

T h e  ‘m o t io n  w a s  adopted.

i m  * 1*  ■ • . "  f
CRIMINAL LAW (AMENDMENT) 

BILL
JSxrorerON OF t tmte FOR PRESENTATION

o f  REPOirr Jo i n t  Co m m i t t e e

SHRI D. K . NAIKAR: (Dharwad 
North): Sir, I beg to move:

“That # 11$ House 4o further exr 
tend upto the last day of the fiwt 
-yrepk oj the Budget Session,

1982, the time for prase 1- 
tation of the Report of the Joint 
Cqajmittee *n tile Bill furthar to 
am ^ d  the Indian Penal Coda, the 
Code of Criminal Procedure, 1973 
and tne Indian Evidence Act, 
1972.”

MR. * DEPOTT-SPEAKER: The
auestion is: '

“Th*vt this House d# further ex-
tend upto the last day of the ftrat 
vreek o f  tl̂ e Pudge* Season, 1982, 
the time for presentation at th« 
Report of the Joint Committee on 
the Bill further to amend the Indiap 
Penal Code, th§ pode Of Criminal 
Procedure, 1973 ajid the Indian 
Evidence Act,. 1872?”

* The motion was adopted.

12.33 hrs.

MARRIAGE LAWS (AJfflENEMENT) 
BILL

IfxTENSiqi)- QJ.- TIME FQR PRESENTATION
o f  R e p o r t  q t  J o i n t  C o a p c t t e ®

SHRI K. M A I M P A  (Chitra- 
durga).: I beg to jnoye;

“That this House do extend upto
the first day of the last week of the
Budget Session, the time for 
presentation of the Report oi  the 

. Joint Committee qb the Bill further 
to amfiftd the Hip$u Marria^a Act, 
1^55, and the SpaaiBl Marriflge Act,

. 1^54.B -

ttf»r ' DEPUTY-tJPBAlCEB: The
question is:

■ “That this Houpe do extend upto *
the first day o f  the last week o f 
the Budget Session, 1982, the time 

' for. presentation of the Report o f 
r the Joint Committee on the PiU 

further to amend the KlndU M*r- 
*' riage Act, ‘ 1955 and tbe Special 

Marriage Act, 1954 .*

. The Tfiotfien wtis adopted.


